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The House then adjourned for
lunch at thirty-four minutes past one
o'f the clock.

The House reassembled after lunch at
thitry-four minutes past two of the clock, Tile
Vice-Chairman (Shri Shair kar Dayal Singh)
in the Chair.

I. The Uttar Pradesh State  Legisla-
ture (Delegation of Power) Bill,
1993,

II.The Madhya Pradesh State Legis
lature (Delegation of Powers) Bill,
1993.

III. The Rajasthan State Legislature
(Delegation of Powers) Bill, 1993,

IV. The Himachal Pradesh State Leg
islature (Delegation of Power)
1993).

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN):  Sir,

I beg to move :

"That the Bill to confer on the President
the Power of the Legisla-lature of the State
of Uttar Pradesh to make laws b* taken
into eonsi-deration."
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I beg to move :

"That the Bill to confer on the President
the Power of the Legislature of the State of
Madhya Pradesh to make laws be taken
into consideration."

I beg to move :

"That the Bill to confer on the President
the Power of the Legislature of the State of
Rajasthan to make laws, be taken into
consideration."

I beg to move :

"That the Bill to confer on the President
the Power of the Legislature of the State of
Himachal Pradesh to make laws, be taken
into consideration."

As the House is aware, the President
issued a proclamation on the 6th of December,
1992 under article 356 of the Constitution in
relation to the State of Uttar Pradesh.
Similar proclamations were issued by the Pre-
sident on the 15 th of December, 1992 under
article 356 of the Constitution in relation to
the States of Madhya Pradesh, Himachal
Pradesh and Rajasthan. The Legislative
Assemblies of al] the four States have been
dissolved.

The said proclamations imposing President's
rule in Uttar Pradesh, Madhya Pradesh,
Himachal Pradesh and Rajasthan were
approved by the Rajya Sabha on 21-12-1992
and the Lok Sabha on 23-12-1992.

Subsequent  to the promulgation of the
President's rule in  the above-mentioned
four States, the President had promulgated
four Ordinances in respect of Uttar Pradesh,
two in respect Pf Himachal Pradesh, thre, in
respect of Madhya Pradesh and one in respect
of Rajasthan. All these Ordinances shall cease
to remain in force after six weeks from the
commencement of the session of Parliament
and, therefore, are required to be replaced by
Acts of Parliament before they cease to
remain in force. By virtue of the proclamations
issued by the Pre-
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sident in December 1992 under article 356 of
the Constitution, the powers of Uttar Pradesh,
Madhya Pradesh, Himachal Pradesh and
Rajasthan  State Legislatures are now
exerciseable by and under the authority of
Parliament. Under article 357(a) of the
Constitution, Parliament may confer on the
President the power of the Legislature of the
State to make laws, and to authorise him to
delegate, subject to such conditions as he may
think fit to impose, the power so conferred to
any other authority spe-eified by him in that
behalf. Such conferment of powers on the
President was done in the past in relation to
several other States.

In view of the otherwise busy schedule of
business of the two Houses of Parliament, it
may not be possible for Parliament to deal
with various legislative measures that may be
necessary in respect of the four States. The
Bill, therefore, seeks to

confer on the President the powers of the
State Legislature to make laws in respect of
the States of  Uttar

Pradesh, Madhya Pradesh, Himachal Pradesh
and Rajasthan.

It has been the normal practice to undertake
such legislation in relation to the State under
President's rule and the present Bills are on
the usual lines.

Provision has been made in the Bill for
constitution of Consultative Committees
consisting of Members from both Houses of
Parliament. Provision has also been made to
enable Parliament to direct modifications in
the laws made by the President, if considered
necessary.

I request the hon. House to approve the
legislative proposals before it. Thank you.

The questions u>ere proposed.
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It is usual for Parliament to confer on the
President such legislative powers and,
therefore, this delegation is of a
normal character.
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SHRI VISHVIJIT P. SINGH: He is
referring to those Governments, Sir, which
had published books for child-ren, with
advertisements for alcohol on the cover.

SHRI JAGDISH PRASAD MATH-UR;
Sir, I am afraid I can't deal with such howling.
Please protect me, Sir.
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SURI KAMAL MORARKA (Raja-
sthan): Sir, the four Bille before this
Heuse are for a limited purpose, that is. to
delegate to the President of India the
power whiah Parlia-ment he* to anaet any

lagialation in the tour States which are
under President's Rule.

air, at tha outset, lat are give my view*.
I think these Bills ara wholly
unnecessary; there is no urgency of
legislation for which we have to
ampower the President. Parliament is in
session and it is likely to re-main in
session till about the 10th ol May.
President's Rule in these four States was
imposed an the 15th  of
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December and, as of now, it will end on the
15th of June. Therefore, elections have to be
held by the end of May or the beginning of
June. Parliament will be in session till the
beginning of May and there is hardly any
period in between for which powers need to be
given to the President of India, if at all. In the
Statement of Objects and Reasons the only
thing that the Government has said is that
Parliament will not have enough time to pass
legislation which otherwise the State Assemb-
lies would have passed.

Sir, I do not know what that legislation is.
Today, in ths debate, I have seen, hardly
any concentration has been there on this
Costitutional aspect and most of the
debate has been on political limes. Since
many issues were raised, I would 5..00 p.M.
like to make my submission only on a few
points. There are a few points which can
cause serious concern for the future polity of
this country. I am one of those who never
grudges any party coming to power. In fact,
after this incident of 6th of December which no
civilised person will ever be able to
defend, noteves in the Party which was
guilty of not being able to control those
incidents—even they were apologetic; I must
say, evefa.the RSS Chief had deplored
the incident—any right thinking, educated,
civilised person will have to say that what
happened is wrong. One, according to his
political predilections, can try to explain why
it happened—it happened because the
Government did not act in time; it happened
because the Courts did not act in time; this
would not have happened if 'x', 'y,
and 'z' had happened. Whatever happend
is bad. On that, there is unanimity.

Sir, I do not understand other things that
have crept in.. After all, there are going to be
elections again in the country. Democracy is
going

[RAJYASABHA]
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to flourish for centuries to come,
Many parties

I hope.
will come in and go out of
power. My friends in the BJP will surely
rule some of. the States. =~ What I cannot
understand is whether we are  going  to
allow distortions of history.  If textbooks are
changed, it fe a serious matter. If it is true.
I do not know because so much of
disinformation is floating. Unfortunately,
even in this House, just now there was a
question of Ambedkar Bhavan. And I got
immediately concerned. And I was happy
that my friend from this side salid that no
such thing has taken place. Sir, there is
a well-established convention. [ stay in
Bombay. In the Bombay Municipal
Corporation, we have had different parties.
But it is a well-established convention that a
name once given is never changed by the
civic body, whichever may be the ruling
party. Similarly, for the textbooks. We
have a University Grants Commission for
the colleges. Sir, I think, the time has come

when we  should see whether we should have
an autonomous body even for the  primary
textbooks because we cannot afford to

have State Governments chang-Fng, and
trying to change the textbooks according
to their political predilections. 1 am not
only concerned about what my BJP friend
might or might not have done, but I am also
concerned at the suggestions that are coming.
Most of our friends from  the  Congress
benchs do not talk about this Bill They
said what of maladministration took place, how
how the communism got a fill in. They have
discussed the justification for imposing
the President's rule, which T don't think this
is the  occasion. But they have tried to say
that the Central Government in its emergency
power should try to correct all the that might
have happened. Sir I  think, it is very

dangerous  because elections are  going to
come aeain. Let the elected Assembly do what
they want to  do. whichever Government
may be there. Is  the short term, if the
Central Govern-
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ment in its wisdom thinks that certain major
distortions have taken place which need to be
corrected I think, they should come to the Par-
liament, both the Houses of Parliament, put
the facts before the Houses, and say what
wrong legislation or Ordinance or anything
that the outgoing Governments might have
done which needs to be corrected. Let us have
a full debate. Let the BJP also participate. Let
us understand that democracy must function
in its full play. In answer to com-munalising
of democracy, I am very sorry, my friend Dr.
JK. Jain, again propounded a dangerous
doctrine. Somebody is giving a list of rapes
and he says, let us take a vote. I do not
understand how a case of rape can be decided
by a vote. It is a most preposterous
proposition fee-cause he was trying to say that
if the Government has done so badly, people
will not elect it. It is not correct. I would have
expected a response from them that...

DR. JINENDRA KUMAR JAIN: Will you
yield so that I can explain? My purpose was
not that an issue of rape can b? decided by
any electoral process. The atrocity against the
weaker sections of the society, including
women, has been one of the unfortunate
things which have been happening ever since
in our land. Now, to mention one or two cases
and to attribute that to the BJP was disturbing
to me...

SHRI KAMAL MORARKA:
all right. Tam not saying...

That is

DR JINENDRA KUMAR JAIN:

That is all.

SHRI KAMAL MORARKA; I have
understood your point. If the hon. Member
there was detailing a /ot of things, they could
have said, now there is President's rule, why
don't you deal with culprits? That was the
right response. I could have understood it. I
can understand if
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you say that BJP is not responsible, atrocities
are happening all over the country. But you
cannot say, "Are you detailing so many rapes?
Let us take vote." So, what I am trying to say
is that we in our over-enthusiasm for our
respective parties are trying to totally go out
of the democratic track. I am not concerned.
Tomorrow if there are elections and the BJP
comes to power, [ am not against it. But let us
understand. If somebody is detailing the rape
cases being very exceptional and try to point a
finger at you, your response cannot be as
irresponsible as that. Otherwise, where do we
go? That is my problem.

The second problem is which I want to make
very clear, on the textbooks issues. This
morning I was horrified. My colleague, Kamla
Sinhaji raised the issue of Taj Mahal and some
puja etc. happening there, and she said as a
measure of sarcasm that tomorrow they may
lay a claim to Taj Mahal. And to my utter
horror, many Members of that party said: Yes,
Taj Mabhal is under dispute! I am sorry. From
childhood we have had certain education, and
we owe 6t to this country. On the one hand this
party wants to support this Government in the
economic process to take it to the twen-tvfirst
century and on the other hand we want to pull
it back to the davs of darkness. We want to
start challenging whether Taj Mahal was Taj
Mabhal or not! I think the time has come and I
request my friends on that side. Let us draw a
line. We tave our political differences. Please
Snsist before the people that your State was the
best administered State the country has ever
had. Please tell all that to the people. Please
counter the disinformation, if any, given by
them. But lef us not distort history. Let Us not
distort. or go away from the basic values that
the nation has cherished for centuries. I do not
understand how we are going to get out of the
Catch-
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[Shri Kamal Morarka] 22 situation which has
been created after 6th December. Today I
see that after 6th December, my friends here
leave no opportunity to  capitalise on the so-
called religious fervour that has suddenly
surfaced. Iam one of those who believe
that getting votes for popularity in the
name of religion or caste or  community is
obscurantist fin  nature. The whole  process
is Obscurantist. Our Representation of  the
People Act says that you cannot ask  for
vote in the name of all this. Today I find they
have put their ideologies before  the people.
They had two seats in the Lok Sabha. Because
of many things, they increased it to 85 and now
to 120 seats. Please carry on that process. If
people to this country want them and they
believe that Congress or other parties have
failed and you are a better  party, they will
elect you to power. But having failed in your
ideology today, you are telling the people; 'Our
programmes are not good. O.K. But we tell
you that Rama was a great person. So vote
for us. I do not understand this theory.
Rama was a great person.  But Rama does
not belong to them. Rama was a national hero
whom everybody accepts. What I submit to
you is that this entire debate shows that we
are iust slipping back and none of us will be
able to control ourselves. I will put it to
them. Pleaw re-think on this whole issue.

Mr. Mulayam Singh Yadav was the Chief
Minister when for the first time there was a
law and order problem in Ayodhya. He
ordered firing. Eleven people died. I am sorry
to say that there was a hue and cry. Their party
which was supporting our Government at that
time, the NF Government, opposed it. The
Congress Party which was in the Opposition,
opposed it. There was a big hue and cry as if
Mr. Mulayam Singh Yadav is doing his
Constitutional duty of defending that structure
had done a cardinal sin by ordering firing.
Sir, human death is
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bad. Even one person
called for. But if you
the State will have a
police and  the
are a part of the
They will have to act
law into their own
one hand,
of police

dying is un.
have a State,
structure, and
para-military  forces
State  structure.
if people take
hands. On the
eleven people died because
firing, today they proudly
say: 'Our Chief Minister says that he
refused to order police firing. What
is the result? FEight hundred people
died in December in the riots; am-
other five or six hundred people died
in January in Bombay riots and
another five hundred died now in
Bombay. Is it easy to say that all
this has no connection with the 6th
December  incident? Let us  under
stand it ..............

SHRI CHATURANAN  MISHRA: And
thousands maimed and injured.

SHRI KAMAL  MORARKA:  We must
understand the atmosphere that has been
created in this country. We have invtited it
on ourselves. We are nobody to blame
anybody el?e. There is no use blaming any
foreign power. Today if there is a problem
in Bombay, we ourselves are to blame, and
unless all the political parties, especially the
Congress Party which is the largest party in
the country and the BJP which is the
largest Opposition party, sit together and sort
it out, I am afraid we are going to have years
of bloodshed in this country.  No police, no
detective, no IB will help you. You are a
country of 85 crore  people. You have a
coastline which nobody can guard. You are
open on all sides. I do not know. There
was a blig debate on Bombay. What do you
expect the police to do? Because of modern
technology a bomb of even a small size can
blow up an entire building. What do you
expect the police to do? Do you  expect
the police to frisk each and every citize* of the
country? What do  you expect? Do you
think that politicians have no role to play in
the country?
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Are we coming to this conclusion that
politicians have no role to play? I put it to
you. If it is so, We must wind up and go.

[16 MAR. 1993]

Today, in Punjab, if you have a problem, let
us hand it over to Gill. Jn Kashmir, if you
have a problem, let us hand it over to the
Governor. In Assam, if there is a problem, let
us hand it over to the police. If there is a
problem in Ayodhya, let HS hand it over to the
Supreme Court. If it is Mandal, which sud-
denly keeps coming up like a rabbit out of a
hat, let us hand it over to lhe Supreme Court.
If the burea-cracy, the police and the courts
have to do everything, have we, the poli-
ticians, no role to play? Is the democratic
system gone? Is that what we want? Let us
understand this. I think, already, we have, by
Dur ac-lions, created a lot of scepticism and
cynicism in the publlic mind as to the role of a
politician. The time has come. After all, who
are politicians? If there lis democracy, there
have to be politicians. I am one Of those who
does not believe this—I do not support this
that it is the politicians who have let us down.
What are the politicians? They are the rep-
resentatives of the people. Who is stopping
others to come and stand for elections?

Sir, we, as organised political parties,
whatever Dur ideologies may be, must sit
together and sort out this problem. The
country is now standing on the brink of a big
catastrophe. What happened in Bombay is not
an isolated incident. There is no use going
into the history and geography of it. But
suffice it to say that as far as this matter of 6th
December is concerned, before 6th December,
they were jointly guilty of wrong decisions.
After 6th December, they are separately guilty
of wrong decisions. Both of them are now in
the people's dock. They must understand. If
the country is in trouble today, both
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of them really share the blame. Nearly 80 per
cent of the blame is on them both. The 20 per
cent, may be, all of us are responsible. I do
not deny it.

Therefor, the time has come. The
Government must not sit back. There is no
reason for empowering the President. My
humble suggestion is, do not tinker with State
legislations unless absolutely necessary.
Elections are due. If you do not want elections
in May, you will come to Parliament for
extension of President's rule for another six
months. In fact, that is the right time when
you should bring forward this legislation. If
you want extension of President's rule for
another six months, at that time, you can tell
Parliament that you are going to rule for
another six months and, therefore, you want to
empower the President. But here, President's
rule is goling, to end in June. This is a very
funny situation. President's rule is going to
end in June and you are asking for this power.
Sir, President's rule has been imposed in this
counry about a hundred times. 1 have been in
Parliament for the last five years. At no time,
such, a legislation had come. I have checked
the records. It was only in 1951, 1956 and
1964 that powers were given to the President.
But in the last five years, we had President's
rule in many States, but there has been no
delegation of power.

I would like to know from the Home
Minister. What are the spe- cial reasons for
empowering the President to pass laws? What
are thos laws?  Why can't Parliament sit
extra time and pass those laws? Why can' we
debate those laws? What the urgency of
giving this power to the President? In any
case, after the President enacts those laws,
thos laws have to come befor Parliament. I
want to understan the aison d'etre of this
kind of legislation. I think the Governmer
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[Shri Kamal Morarka] is running away from g7 meg, ug. w7 o F'Ea gfeqe
the problem. The Government is now confused. AT TT FT TTET TAFT GAET

They do not know what to do. Sixth December
has blown up in their face. They really do not
know what to do. It is time they take saner
advice because they are, at the moment, the
Government of India. They have all the power
of the 85 crore people behind them. Unless they
act responsibility, we are all in trouble. Thank

you.
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THE VICE-CHAIRMAN (SHRI MD
SALIM): I have to inform Members
that Shri Sitaram Kesri, Minister of
Wolfare, will make a statement regar
ding socio-economic criteria for exclu
sion of creamy layer from other back
ward classes, and also lay on the
Table, a copy of the report of the

Expert ~Committee  today, immediate
ly after the conclusion of the Half-
an-Hour Discussion listed on the

agenda. Therefore that, I have to
take the sense of the House. Now,
there are so many speakers left.

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): How
many?

THE VICE-CHAIRMAN (SHRI MD.
SALIM): There are five more speakers to
speak on this topic,

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): Sir, I have also got to make a
statement...(Interruptions) ...

THE VICE-CHAIRMAN (SHRI MD.
SALIM): If Members cooperate, some
may volunteer to withdraw their
names from this discussion, because we have
already discussed a lot, and the others may
take less time. Then only we will be able to
conclude this. Then, after the conclusion of
this discussion, we can take up the Short
Duration Discussion.

SHRI JAGDISH PRASAD MATH-UR:
What about Sangmaji's statement? Will
the statement be made at 5.307...
(Interruptions) ...

The statement has to be made at 5.30
P.M.

SHRI SUKOMAL SEN (West Bengal) :
The Labour Minister's statement is at 5.30.
That should be taken up.

SHRI MENTAY PADMANABHAM:
What about seeking clarifications?

THE VICE-CHAIRMAN (SHRI MD.
SALIM): That is very much there, of ccurse.
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SHRI MENTAY PADMANABHAM: If
clarifications are there, that means the
discussion will ue postponed to tomorrow.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): U Members agree, we can further
postpone the Half-an-Hour Discussion which
is scheduled to be
taken up at six o'clock, and the Minister can
make his statement immediately after the
conclusion: it is going toa be concluded within
hall an hour.

We can take up the reply by the Minister to
the discussion tomorrow. So, let the
disoussion be resumed BOW.

SHRI B. B. CHAVAN: No, Sir. We will finish
all the Bills today itself. Hon. Member, Shri
Morarka, ha* gone away. He was saying,
we can pass the Bills here. If this is the dif-
ficulty  in Rajya Sabha, I can well
understand what the difficulty in Lok Sabha
is because, there the Demands for Grants are
going to be taken up. So, there is hardly any
time. So please finish these Bills becas? I
have to go to the Lok Sabha also to take part in
that.

AN HON. MEMBER; You withdraw your
speakers.

THE MINISTER OF STATE IN, THE
MINISTRY OF FINANCE AND THE
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (DR.
ABRAR AHM-ED): We have withdrawn all
our speakers,

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Some Members might like to speak
on this.

SHRI JAGDISH PRASAD MATH-UR:
Sir, my submission is, let Mr. sangma make
his tsatement, with the Biarincations in
between, and then we acta aontmua the
discussion.

SHRI S. B. CHAVAN: Provided you
would net ask any clarifioation,

[ RAJYA SABHA |
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THE VICE-CHAIRMAN (.SHRI MI
SALIM); Clarifications can be take up
tomorrow.

SHRI JAGDISH PRASAD MATI UR:
Why tomorrow? He has alreac made the
statement in Lok Sabha
and it cannot be postponed here ti.
tomorrow.

SHRI P.A. SANGMA: My state raent can
be made tomorrow.

SHRI SUKOMAL SEN: It is schem
duied for today. What is the meanin of
saying "tomorrow"?

SHRI P. A. SANGHA: I a
ready. .. {Interruptions’)...

SHRI SUKOMAL SEN: We are prs pared
to sit late.

SHRI JAGDISH PRASAD MATI UR; It
is a very important statemen about  the
labour... (Interruptions).

SHRI CHATURANAN MISHRA You
make the statement at si: o'clock.

THE VICE-CHAIRMAN (SHRI ME
SALIM): We can differ the statemen for half
an hour, and by that time we expect to
conclude the discoussion in eluding the

reply.
SHRI S. B. CHAVAN: Yes, yes okay.

SHRI SUKOMAL SEN Then you
withdraw the Members from Conn ress (I).

THE VICE-CHAIRMAN (SHRI MD
SALIM): They have withdraws al their
Members.

AN HON. MEMBER: From you; side also
you withdraw your Mem
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THE VICE-CHAIRMAN (SHRI MI).
SALIM): Shri Chaturanan Mishra. You have
five minutes in the light of this discussion.

SHRI CHATURANAN MISHRA: Four
States and five minutes!

THE VICE-CHAIRMAN (SHRI M. D.
SALIM): Yes, four minutes for four States
and one minute for conclusion!

SHRI CHATURANAN MISHRA: Sir for
this new orientation of democrs cy, I must
thank you.
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SHRI MENTAY PADMANABHAM
(Andhra Pradesh): Sir, almost, this discussion
is centred round the Ayodhya issue. One very
important (issue was raised 'by Mr. Kamal
Morarka and I totally agree with him that
there is no need for this kind of a Bill at this
stage. But as 1 understand, the Home Minister
may explain the immediate need for this kind
of a Bill iin his reply. I think so. But my
presumption is that the Govemment is not
prepared to face election within the statutory
period of six months. As a prelude to ex-and
fhe period for another six months, may be,
they are thinking in terms of brtinging out
this Bill.

Sir. we have been making this plea very often
and a number of times, we made this plea in
this House that we are opposed to article 356.
Federalism is an essential and basic feature of
the Indian Constitution and any attemjit to
subvert the federal prroi-ciples of the
Constitution by any Govemment—
whether it is the Congress Government or
the National Front Govemment or the
Chandra Shekhar Government, is nothing but
subversion of the Constitution. That has bs'en
our view all along. Sir, the Govemment
says that there were Deculiar circumstances
special circumstances and that there was
a background for imposing  President's rule
on these four States. We mil know as a
matter of fact, all the non-B.J.P. political
parties, the en-lire country, authorised the
Prime
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[Shri Mentay Padmanabham] Minister in
the meeting of the National Integration
Council to take immediate steps to maintain
the status quo in Ayodhya, including the
dismissal of the State Government of Uttar
Pradesh. But the Government failed to take
any steps and they simply let it off and on 6th
December, when the structure was demolished
by the B.J.P., the R.S.S, the V.H.P. and other
forces in Ayodhya, the Government was
paralysed. They don't know what to do. They
have no plan of action. In order to satlisfy the
rumbling within its. own party, in order to
silence the Criticisms within its own party, in
a panic reaction to what has happened on 6th
December the Government imposed the
President's Rule in all the Other three States—
Madhya Pradesh, Himachal Pradesh and
Rajasthan. This is only a panic reaction.
Therefore, this kind of panic reaction will not
help, in any way, either the country or the
secular forces.

I hold no brief for the BJP or the VHP or
any of the Hindutva parties. They behaved in a
most uncivilised manner. If I remember co-
.xect. after the 6th December Vinay Katiyal,
the supreme of the Eairang Dal made a
statement and it appeared in The Economic
Times that after their success; in Ayodhya,
they would now march towards Mathura, and
again to Banaras. This is sheer madness,
foolishness. People who have any sense will
not talk in such a non-sensical way. Therefore,
I am not holdling any brief for the BJP, but the
Constitutional system, as such, is being
breached by the Government in a fit of panic.
This will not help, in any way, this country.
Therefore, Sir, one important thing that the
Government promised was—I am not
repeating what has already been said—a White
Paper on what happened before and after the
6th December incident. At long last and it
really took two months for (the Government to
publish this White Paper. A Cabinet  Sub-
Com-
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mittee or a Drafting Committee was also
constituted. Mr. Arjun Singh who was one of
the Members of the Drafting Committee
resigned? Why old he resign? Did he explain
it? Did he say what the differences in the
Cabinet itself were on preparing this White
Paper? There are differences of opinion even
in the Cabinet on how to tackle the situation.
Therefore, I now request the Government to
come out with a categorical statement that
they are going to revive the democratic
process in these four States within the
statutory period of six months.

There was also a suggestion made by Shri
Shankar Dayal Singh and other friends, that in
the meanwhile an Advisory Council of
Members of Parliament for advising the
Government with regard to certain legislations
concerning these States should be formed.
That suggestion should also be considered.
Unless the Government now at this stage
comes out with a categorical statement
whether they are going to hold elec-fHony
within the statutory period, this Government's
credibility, this Government's intentions, will
be mis-uderetood by the people. Therefore, 1
humbly submit to the Government and to the
hon. Home Minister to make such a
categorical statement now itself in thtis
House.
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SHRI S.
Chairman,

B. CHAVAN: Mr. Vice-
.. (Interruptions)

SHRI JAGDISH PRASAD MA-THUR: I
have to move my amendments.

SHRI S. B. CHAVAN: Amendments will
be moved at the time of clause-by clause
consideration.

Mr. Vice-Chairman, Sir, in fact, there is
hardly any scope for a detailed reply. This is
the exact reason why the President has been
empowered to legislate on issues which
Parliament is supposed to do. We
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do not find time for important work. We have
all the time for discussing matters which, in
fact, are not meant for parliamentary
democracy. But still, I would like to go into
that aspect of the question. I do not know why
Mr. Morarka is not here. He made a good
speech. I do not know whether it is the view
of his party. I doubt very much whether it is
his party's view. He was asking the Go-
vernment and the Opposition to come together
and sort out issues. If really

that is the attitude of Mr. Morarka, then, he
has not understood the basic

problem wihch is troubling the entire polity of
this country. It is good that Mr.
Padmanabham has come now. I must point

out your observation—the kind of panicky
reaction.

If the hon. Member is interested in finding
out how many times President has been given
this power, I have

the whole list which clearly shows that
this is not the first time that it

is being done and almost 28 times...

(Interruptions)

SHRI MENTAY PADMANABHAM:
That means you are doing it out of
habit.

SHRI S. B. CHAVAN: Yes, I can see, this
is your new habit. I can understand your habit
also. You are making light observations—I
am sorry to say this — without understanding
the implications. Actually, all these four
States have been brought under President's
rule and powers have been
given to the President. Actually, the whole
discussion was relevant at the

time of ratification of the President's rule. We
have already done that, both in Lok Sabha and
in Rajya Sa-bh e . We have ratified the
President's rule. Now this only seeks to
empower the President to make enactments. If
Parliament can find time for this kind of
legislation, certainly, I have no ob-iection. But
today it is 16th and we have not yet started
discussion on the Railway Budget. We have

the General Budget, thereafter, demands
of
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th-,- Ministries. One can well understand the
time-frame that is available for discussion. That
is why the Speaker and the Chairman are now
thinking of devising some other method by
which there could be some real control on the
working of the Government. But this is an
issue into whieh I would not like to go. Sir, in
this par-ticular cases hon. Members were asking
me. [ have the list. All these are Ordinances
issued by the President. Ordinances have to be
converted into Bills within a period of six
weeks. Four weeks have already passed and
within two weeks getting it passed in Lok
Sabha is really a problem. I will have to
find some solution. It is not that we are not
interested in getting the legislations passed
through the House. If the House can find time,
nothing like it. There are about 10 Ordinances
which have to be converted into Bills. Lok
Sabha will not be able to find time and I have no
hesitation in saying, the way things are going; I
do not think there can be any possibility of
finding time for this kind of legislations. It is not
an unrestricted power. This power has been
given to the President and, thereafter, all those
Bills or all those Proclamations will be placed
on the Table of the House. Thirty days have
been allowed. Within thirty days, if Parliament
is to either modify or correct, certainly they
have the power; not that it is an unrestricted
power that we have given to the President.
Thereafter we have the Consultative Committee
for each State; for Himachal Pradesh, it is a
Committee of 15 members; in the rest of the
States; it is going to be about 30 people who are
going to be the members of the Consultative
Committee . All the legislations will have to
be done wunder the guidance of this
Committee. T have a large number of points
which are. in fact, not really germane to the kind
of Bill which is under_ discussion. I don't
want to take the time of the House because if I
were to answer alt the questions, then, it will
take duite a long time and both my friends here
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are waiting for me to finish the reply. So, on only
one or two issues I would like to throw some
light, that is, about our basic approach which was
‘taken by all our predecessor Governments and
also this Government. There has been a total
departure in all the four States which have been
taken under President's- rule. Are you of the
opinion that they are ~ following a right line? If
they are following the right line, then, of course,
there is nothing to say. There is total
communalisa-tion of politics and eommunalis
ation of administration. I am one
with an hon. Member who said,
right from primary education, it is, indoctrination
which has been going on. The entire history text-
books have been changed. All educational
institutions have been handed over to
communal organisations and the minorities
have suffered the worst under these regimes.
And, this  is the glimpse of the Hindu regime -
that they are talking of. The Hindutva
philosophy and the kind of administration that
you can think of is just a glimpse of the thing that
they have in mind.  And that is why unless all
these things lare changed and changed positively,
I don't think that we  can possibly think in
terms of  holding elections in those areas. 1
don't propose to dilate any more.  One of the
hon. Members has raised one point that one of
the officers seems to have criticised Pandit
Jawaharlal Nehru's policy.  Tn fact, he has
given me the paper. T will definitely go into
it and see that proper action is taken against
the officers concerned. The officers have no
business to isisue a public statement. He can
hold iny private opinion but if he has said
anything publicly against our revered leader
Pandit Jawaharlal Nehru, then, he has no
business: to be in administration.  That is mv
point of view. Sir. hon. Shri Mishra has also
raised o point about some of his colleagues; they
have been arrested in Uttar Pradesh. T have
written to the  Gov-,er-nor there.- But T will
definitely find out from him as tn why it is that
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has taken such a long time to release them.
But, certainly, we are at it. I don't think that
there will be any delay in this matter.
Because of the paucity of time, I don't think
it will be possible for me to reply to all the
points. I will request the House to pass this
Bill.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): I shall first put the motion
regarding the Uttar Pradesh State Legislature
(Delegation of Powers) Bill, 1993 to vote.

The question is:

"That fte Bill to confer on the President
the Power of the Legislature of the State of
Uttar Pradesh to make laws, be taken into
econsideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): We shall now take up clause-by-
clause consderation of the Bill.

Clause 2 was added to the Bill
Claris? 3

Conferment on the President of the power
of the State Legislature to make laws.

THE VICE-CHAIRMAN (SHRI MO.
SALIM): There is one amendment by Mr.
Jagdish Prasad Mathur.
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SHRI JAGDISH PRASAD MA-
THUR: # ¥gs Sre-qfT JEg F80
IUENT | 23T e ST oY ATy
qe W1 & fomy H fear § 1 e foady
E

"There are a number of amendments

to various enactments which are
requ‘itpd ton  he _taken un  unroent-

ly. O €1 gE W mmaw AT 8

'And they don't find time."

ey
# Tt 7O ¥ fou dar Ad
2%, T mw wiwm ¥ ey ¥



487 U.P., M.P., Rajasthan [ RAJYA SABHA'] lature Delegation of ~ 488

and HP. State's Legis-

¥ wila & fadi ¥ o g fr
BitTTY HUETH T gE @iy & ¢
ﬁgﬁgémam?tﬂm;ﬂaa‘r&g,m
uY Fa wsgnfa walg g Ay, &
Wﬁquﬁnm%aﬂﬁm
@ &\ ma ey wfrw<t ®Y a6
T E

Wﬂmﬁwmﬁa%maz@,
.. () .

il g THo NggAEAL ¢ T;r
oAt A S o

ot AT KA WX : WTOHT FAAT
wTE | A T a‘g‘r o, § srear

E !

T gRo UHo NIWEATRAT : gHET
T qAAT @ § 1 gfEwm AT g
FEA Hr@ Ao 1 FH A waw S |

ot Wil S AT IAET o,
T T &, A # wara g

#qg A ST & g FAT =g
g fv a2 = A ' ooz w2 ooy
78N F AT gary gt fr A ?

AT, TRW IR T S HT4T
Tt {54 §, w‘msﬁﬁﬁmﬁm@f
e daq AieAT Ay wafy sIsy
%Farqmwraﬂt*g,a\rtmwmt
¥ | v wfrs @tz 7 oand %
mm#@rﬁn ag I AYAT AT /A
=g 1

SHRI S. B. CHAVAN: I cannot accept the

amendment moved by Mr. Mathur because of

the fact that instead of thirty days, he is asking
for seven days. It is there because, in the
context of the Proclamation having been laid
on the Table of the House, thereafter one
month has been given for modification, if re-
quired. Instead of in thirty days, In seven days
he wants it to be approved by Parliament. If it
is to be approved

Powers Bill, 1993

within seven days, then this will mean that the
President's Ordinances or Acts will not be
able to get the assent within seven days. So,
that will be totally nullified. Because of this, I
cannot accept the proposition that the
honourable Member has made.
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THE VICE-CHAIRMAN (SHRI MD.

SALIM): Now, I shall put the amendment
moved by Mr. Mathur to vote.

The question is:

"That at page 2, for lines 6 to 15,
the following be substituted, name
ly:— t...

'(4) Each House of Parliament shall, by
a resolution passed within seven days
from the date on which the Act has been
laid before it under sub-section 3, if it is
in Session and if not in Session, within
seven days from its re-assembly,
approve the same,"

The motion was negatived.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): I shall now put Clause 3 to vote.

The questions is:

*That the Clause 3 stand part of The
Bill."

The motion was adopted.

Clause 3 was added to the Bill.

Clause 1, the Enacting Formula, and the
Title were added to the Bill.

SHRI S. B. CHAVAN: Sir, I beg to move:
"That the Bill be passed."

The question was proposed.
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The question is:
"That the Bill be passed."
The motion was adopted,

THE VICE-CHAIRMAN (SHRI MD.
SALIM): I shall now put the motion
regarding the Madhya Pradesh State
Legislature (Delegation of Powers) Bill,
1993, to vote.

The question is:

"That the Bill to confer on the President
the power of the Legislature of the State of
Madhya Pradesh to make laws, be taken
into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): We shall now take up clause-by-
clause consideration of the Bill.

Clause 2 was added to the BHI.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Now, we take up Clause 3. There
is one amendment by Shri J. P. Mathur. Mr.
Mtathur, are you moving your amendment?

SHRI JAGDISH PRASAD MATHUR:
Yes, Sir.

Clause 3

Conferment on the President of the power of
State Legislature to make laws.
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Oral Answers
SHRI JAGDISH PRASAD MA-
THUR: Sir, I beg to move:

"That at page 2, Jor lines 7 to 16, the
following De substituted, namely:—

'(4) Each House of Parliament shall, by
a resolution passed within seven days
from the date on which the Act has been
laid before it .under sub-section (3), if it
is in Session and if not in Session, within
seven daysfom its re-assembly, approve
the same."

The question was Put and the
motion was negatived.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): I shall now put clause 3 to vote.
The question is:

"That clause 3 stand part of the Bill."

The motion was adopted.
Clause 3 was added to the Bill.
Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI S. B. CHAVAN: Sir, I beg to move;
"That the Bill be passed."

The question was proposed.
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THE VICE-CHAIRMAN (SHRI MD.
SALIM'): The question is;

That the Bill be passed."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): The question is:

"That the Bill to confer on the President
the power of the Legislature ot the State of
Rajasthan to make laws, be taken into
consideration ."

The moaon was adopted.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): We shall now take up clause-by.
clause consideration of the

Bill.

Clause 2 was added to the Bill.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Clause 3. There is one amentment
by Shri Jagdish Prasad Mathur.

Clause 3

Conferment on the President of the power
of the State Legislature to make lawas

SHRI JAGDISH PRASAD MATHUR:
Sir, I move:

"That at page 2 for lines 4 to 13 the
following be substituted, namely—

'(4) Each House of Parliament shall,
by a resolution passed within seven days
from the date on which the Act has been
laid be'fore it under sub-section (3), if it
is in session and if not in session, within
seven days from its re-assembly, approve
the same."

The question was put and the
motion was negatived.
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): I shall now put clause 3 to vote.
The question is:

"That clause 3 stand part of the Bill."

The motion was adopted. Clause 3 was
added to the Bill. . Clause 1, the Enacting
Formula, and the Title were added to the
Bill.

SHRI S. B. CHAVAN: Sir, I move:

That the Bill be passed."

The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): The question is:

"That the Bill to confer on the President
the power of the Legislature of the State of
Himachal Pradesh to make laws, be taken
into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): We shall now take up clause by
clause consideration of the Bill.

Clause 2, was added to the Bill.

THE VICE-CHAIRMAN (SHR1I MD.
SALIM): Clause 3. There is one amendment
by Shri Jagdish Prasad Mathur.

Clause 3

Conferment on the President of the power
of the State Legislature to make laws.

SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh). Sir, I move:

"That at page 2, for lines 4 to 13, the
following be substituted, namtly: —
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"(4) Each House of Parliament shall, by
a resolution passed within seven days
from the date on which the Act has
been laid before it under subsection
(3), if it is in session and if not in
session within seven days from its re-
assembly, approve the same."

The question was put and the motion was
negatived.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): I shall now put clause 3 to vote.

The question is:

"That clause 3 stand part of the
Bill."

The motion was adopted.

Clause 3 was added to the Bill.

Clause I, the Enacting Formula and the Title
were added to the Bill.

SHRI S. B. CHAVAN: Sir, I move;
"That the Bill be passed."

The question was put and the motion was
adopted,

STATEMENT BY MINISTER

Government's decision on revision of rate
of Industrial Dearness Allowance and
introduction of pension Scheme for
subscribers of Emp. loyees Provident
Fund

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): Mr. Vice-Chairman, Sir, The
hon'ble Members of the House may be
pleased to learn that pursuant to the
recommendations of the tripartite DA
Committee, the Government have decided
that the rate of Industrial Dearness Allowance
(IDA) payable to the employees of the Cental
public sector enterprises to whom IDA is
applicable  shall
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stand enhanced from Rs. 1.65 to Rs. 2.00 per
point increase linked to All-India Consumer
Price Index (AICPI) 800 points with effect
from 1-1-89. Arrears of IDA due for the
period from 1-1-89 to 31-12-91 would be
credited to the Provident Fund of the
employees to the extent of 50 per cent, the
balance 50 per cent being disbursed in 'cash.
It is estimated that over 20 lakhs of employ-
ees stand to benefit on account of this
measure.

The Government has further decided to
permit negotiations for revision of wages in
the Central public sector enterprises. New
wage settlements which are to be concluded
shall be valid ifor a period of 5 years.
Guidelines to the enterprises are being issued
separately by the Department of Public
Enterprises which is working out the details.

Further the Government have decided to
introduce with effect from 1st of April, 1993
a Pension Scheme for the Employees'
Provident Fund subscribers which will have
the "following features: —

"The Scheme will not entail any farther
financial commitment to the employees or
the employers.

mTensions will be payable on monthly
basis to—

—employees supeiannuating at 58 years
of age or leaving service earlier with
qualifying service of 20 years subject to a
minimum of 10 years of membership;
pension payable being based on average
salary o'f the last five years o'f service.

—employees sustaining permanent total
disablement during service.

—widowed survivor of the sub-criber.



